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IilGMMITTEE ON PR'VATE MEM-
BERS' BILLS AND RESOLUTIONS 

SEVBN'1T -FIFl'B Ra>oII!' 

Sardar A.. S. Salpl (Janjgir): 

"That this House agrees with the 
Seventy-fifth Repcn-t of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 21st December 1960." 

Mr. Depa.ty-Speaker: The question 
is: 

"That this House agrees with the 
Seventy-fifth Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 21st December 1960." 

The motion was adopted. 

14038 hn. 

JUNIOR ARTISTES' (REGULAT:ON 
OF EMPLOYMENT) BILL' 

by Shri NaTal/an Ganem Goray 

Shri GGray (Poona): Sir, I beg to 
mOVe for leave to introduce a Bill to 
regulate the employment of Junior 
Artistes in the Film Industry. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to intro-
duce a Bill to regulate the employ-
ment of Junior Artistes in the Film 
Industry." 

The motion was adopted. 

Shri Goray: Sir, I introduce the Bill. 

14'39 hrs. 

PREVENTION OF COW SLAUGHTER 
(FOR UNION TERITORIES) BILL' 

by Pandit Brij Narayan "Brijesh" 

Paudit Brij Narayan "Brijesh" 
(Shivpuri): Sir, I move the Bill. 

Slaughter (For Union 
Territories) Bin 

Mr. Deputy-Speaker: Which Bill? 
The hon. Member should have been 
rsdy by this time. He ought to have 
taken care that this item was coming, 

Pandit Brij Narayan "Brijesh": Sir, 
I beg to move for leave to introduce 
a Bill to prohibit and prevent the 
slaughter of cow in Union Territories, 

Mr. DelMlty-Speaker: Motion moved.: 

"That leave be granted to intro-
duce a Bill to prohibit and prevent 
the slaughter of caw in Union 
Territories." 

The Deputy Miaistel' of AJriculture 
(Shri M V. Krishnappa): Sir, we 
fully appreciate the sentiments which 
have actuated my hon. friend Shri 
Brijesh to bring forward !h's piece of 
legislation before the House. 

Shri Goray (Poona): They are 
opposing it even at the stage of intro-
duction? 

Mr. Deputy-Speaker: The Opposi-
tion did it. 

Shri M. V. Krishnappa: In a matter 
like this, however, there are other 
factors which have also to be given 
due thought, namely, constitutional 
protect'on to all citizens to practise 
any profession or to carry on any 
trade or business and the practical 
effect of passing such legislation. Sub-
clause (ii) cf clause 3 of the Bill pro-
vides for complete prohibition of the 
slaughter of cows in Union Territories. 
A provision of this nature tanta-
mounts to an abridgement of the 
Fundamental Right under article 19 (1) 
(g) of the Constitution and is ex-
cessive restriction which is not shown 
to be in the general interests of the 
public, and is not covered by article 
19(6). This position has been support-
ed by a recent judgment of the Sup-
reme Court on a petition filed by some 
butchers from the States of U. P. 
Bihar and Madhya Pradesh against 
State legislation. The judgment of the 
,Supreme court is, that a total ban on 
the slaughter of she-buffaloes, bulls 
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and bullocks (cattle O!' buffalo) after 
they cease to be capable of yielding 
milk or of breeding or working as 
draught animals cannot be supported 
as reasonable in tRe interest of gene-
ral public. 

A complete ban on the slaughter of 
cattle will result in an annual increase 
of 11.5 ntillion animals or 5.75 peT 
cent, and thus jeopardise the well-
being of the good cattle siDce the pre-
sent fodder aod other resources of the 
country are grossly inadequate to 
maintain even the ex'sting cattle. 

As was observed by the Prime 
Minister in April, 1955, in connection 
wi1h the Indian Cattle Preservatioa. 
Bill by Seth Govind Das, the enact-
ment of such a legislation would ac-
tually result in the deteriOration of 
the cattle wealth of the country ins-
tead of preserving it. 

A convention bas grown that Bills 
are not opposed at the introduction 
stage. But Government feel that the 
introduction of this Bill will not be in 
public interest. It is, therefore, my 
painful duty to oppose the motion for 
introduction. 

Mr. Deputy-Speaker: Does the han. 
Member like to say anything? 

q~",~I...rn": ~ 
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Shri Goray: Can I say something, 
Sir? I want to say something. 

Mr. ])epIrty-Speaf<er: No; I am sorry. 
The question is .... 

Raja ~dra I't'alap (Mathura): 
I have a word to say about it. 

IIIr. Deputy--Speaker: No, not naw. 

The question is: 

"That leave be granted to intro-
duce a Bill to prohibit and prevent 
the slaughter of cow in Union 
Territories." 

The motion was negatived. 

Mr. Depvty-8peakH: Now, what ha~· 
the hon. Member to say-not on this? 

Ita;a MaJaeJadra Pratap: Only on 
this, Sir. 

Mr. Depaty-Speaker: That is gone. 

14043 hrs. 

INDIAN INSTITUTE OF ARCHAEO-
LOGY BILL- contd. 

By Shri C. R. Narasimhan 

Mr. Deputy-Speaker: The House 
will now resume further considera-
tion of the following motion moved by 
Sh, i C. R. Narasimhan on the 9th 
Dp.cember, 1960: 

"That the Bil! to provide for 
the constitution of an Indian Ins-
titute of Archaeology for import-
ing training in scientific methods 
of aIThaeaiogy and in the conser-
vation of historic and artistic 
works, including research in 
various branches of archaeology. 
be circulated for the purpose of 
eliciting opinion thereon by the 
30th April, 1961." 

Out of an hour and a half allotted 
for the discussion of the Bi11, one 
hour and 16 minutes have already 
been taken up on the 9th December, 
1960 and 14 minutes are now avail-
able. Dr. M. M. Das may continue 
his speech. 




